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GOVERNMENT OF PUNJAB
DEPARTMENT OF ELECTIONS
" Netification

The 4th October, 1994

No. G. S. R. 64/P. A. 19/94/S. 139/94 —In exercise of the powers con—

¢ ferred by section 139 of the Punjab State Election Commission Act, 1994

{Punjab Act No. 19 of 1994), the Governor of Punjab, after consuliation

with the State Election Commission, is pleased to make the following rules

to regnlate the registration of electors and conduct of elections in muni-
cipalities in the ;State of Punjab.

PART 1
' Preliminary

1. {I) Thsse rules may be’ called the the Punjab Municipal Elec-
tion Rules, 1994,

(2) These rules shallcomeinto force from the date of their publica-
cation in the official Gazette.

2. () In these rules unless the context otherwise requires;

(@) “Agent” means any person appointed, in writing, by a candi-
date ataa election to be his Agent for the purpose of these
rules, with the acceptance, in writing, by such person of : the
office of such Agent; T

(5 “Backward Classes” means [castes, ' races or cfasses declared
as Backward Classes @ by the State Government from time
to time; . ]

{¢) “District Electoral Officer” means the District Eleciorsl Cilfeor,
appointed under section 14 of the Act;

(d) “Election” means the slection of a mamber of a Municipality
from anarea delimited asa constituency for the purposesof
election to that Municl,pahty;

(¢) “Election Commissiion” or ““Commission” means the State
Election Commission, ::fablished wuader  section 3 of the
Act; ; ‘ .

(f) “Form” means a form uppended to these rules;

[

(2) “Act” means the Punjab State Election Commission Act, 1994;

(#) “Presiding Officer” and *“Polling Officer” mean the Pre-

siding Offiser ‘and Polling Officer, appointed under
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section 20 of the Act, and any other person performing the
duties ofthe Presiding Officer or Polling Officer for the time
beings

() “Returning Officer” and “Assistant Returning Officer” mean
the Returning Officer and Assistant Returning Officer
appointed under section 16 of the Act;

(f) “Registration Officer” means to the Flectoral Repistraticn
Officer, appointed under section 15 of the Acty

&) “Roll” means the electoral roll for a constituency ;

() *“Scheduled Castes” mecans such castes, races or tribes or
parts or groups within such castes, races or tribes as have
been specified under article 341 of the Constitution of
India to be Scheduled Castes in the State of Punjab;

(m) “Treasury” means a Government Treasury or Sub Treasury
or a Bank to which the Goverament treasury business has
been made over,

(2) The terms not defined but used in these rules shall have the scne
meaning as assipned to them in the Act.

PART IT
Preparafion of Electroral Rolls

3. (1) On receipt of directions from the Commission, the District
Electoral Oificer shall take action for preparation or revisien of the roll
in accordance with such directions and these rules in respectof all oreny
of the Municipalities in his district &s the case may be.

(2) The Registration Officer of a Municipality shall prepare and
revise the roll in respect of all or any constituency or part thereof of ¢
theMunicipality’of which ke is the Registration Officer in accordance with
the directions of the Commission and the provisions of these rules.

(3) The Registration Officer may appoint such Officers and staff
as may be necessary in counsultation with the District Electoral Officer,
to assist him in the preparation or revision of the Roll,

4. 'The roll for cach constituency shall be prepared in such form and
in such language or languages as the Commission may direct,

5. The roll of each constituency shall be prepared by house to house
enumeration of such persons who fulfil the conditions laid down under
section 28 of the Act and do not suffer from any disqualification speci-
fied in section 25 thereof:



=

PUNJAB GOVT GAZ. (EXTRA.), OCT. 7, 1994 511
(ASYN. 15, 1916 SAKA)

g ~ e

prepared in the manner specified above and the roll for the Puniab Legisla
tive Assembly in relation to the area comprised in the sazid coastifuency
for the time being in operation, shall be wused in any eleciion, with such
modifications, as may be necessary :

Provided further that nothing in these rules shall prevenit the vee of
the current Roll for the Punjab Legislative Asserbly constiivery ir the

preparation of fresh preliminary roll for the municizal elsctions.

6. (1) The roll shall be divided into convenient parts which
ghall be numbered consecutively.

(2) The number of names included inany part of the roll shall not
ordinarily exceed one thousand,

(3) Thelast partofthe rolishall contain the names of every person
having a service qualification under sub-secticr. {10} of seciicr 2% ¢f the
Actand of his spouse, if any, who are entitled to be included in the Roll
by virtue of a statement made under rule 8 shall be included inthe partof
the roll pertaining to the locality in which they would, sccording to that
statement, have been ordinarily resident.

7. (1) The names of electors in each part of the roll shall be arrrnged
according to house numbers subject to any general or special direction
of the Commission in respect of any part that the names should be
arranged in alphabetical order or that the names shall be arranged partly

" in one way and partly in other.

(2) Thenames of electors in each part of the roll shail be numbered
consecutively with a separate series of numbers begirning with the number
one.

8. (1) Every person who holds a declarsd oit:
qualification  and desires to be registered in thevo
in which, but for his holding such office or hav
he would have been ordinarily resident, shall g
Officer of the constituency a statement in such one of the Form 1, Form
2, Form 3 and Form 4, as may be ,appropeisie.
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(2) Every statement submitted under sub-rule (1} shail be verified
in the manner specified in the Feim. :

(3) Every such statement shall cease to be valid when ile ¢ :'
making it ccases to hold a declarcé cffice, cr, asthe case n oy te, havirg
a service . qualification.

9. The Registration Officer may, for the - purpose of preparing
the roll through house to house enumeration, issue letiers of request in Form
5tothe occupants of dwelling houses in the conatituency or any part thereof;
and every person receiving any such letter shall furnish the information
called for therein to the best of his ability.

10. For the purpose of preparing any roll or deciding any ¢laim or
objection to a roll, any Registration Officer and any person employed
by him shall have access to any register of births and deaths and to the
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admission register of any educational institution, and it shalibe the dutyg
of every person incharge of any such register to give to the said officery;
or person such information and such extracts from the said register as,.
he may require.

11. As soon as the Rollfora constituency is ready, the Registration
Officer shall publish it in draft by making a copy thereof avmlable for
inspection and displaying a notice in Form 6. .

(a) at his office ifit within the constituency ; and
(h) at the office of the Municipality,
{¢) atsuch other places as may be specificd by bim.

12. The Registration Officer shall also:—

WER

() make acopy of each separate part of the Roll, together withi
a copy of the notice in Form 6, available for inspection ata
specified place accessible to the public in or near the arcal
to which that part relates.

() supply free of cost two copies of each separate pari of the
Roll to every political party for which a symbol has been
exclusively rteserved by the Commission.

13. Every claim for inclusion of name in the Roll and every objec—
tion to an entry therein shall be lodged within a period of seven days
from the date of publication of the roll in draft under rule 11,

14. (1) EBvery claim shall be—
{(3) in Form 7;

(b) signed by the person desiring his name to be included in the
Roll ; and

(c) countersigned by another person whose name is already
included in the Rofl in which the clalmant desires his name
to be. included.

(2) Every objection to the inclusion of name in the Roll shal be:—

(3 in Form &;
(b) preferrcd only by a person whose name is already included
in the Roll ; and
(c} countersigned by another person whose name Is already
included in the Roll in which the name objected to appears.

(3) Every objection to a particular eatry or particulars in an
entry in Roll shall be,—
(a) in Form 9 ; and
(b) preferred only by a person to whom that entry relates.
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18. EBvery claim or objection shall,—
(¢) be presented to the Registration Officer ; and
(b) be sent post to the Registration ‘Officer ; and

{¢) shall be accompained by a fee of rupee one which may be
deposited either with the Registration Oificer or in the
Treasury and shall not be refurdable.

16. {4} The Registration Officcr shall maintain in duplicate the
three  licts in Form 10, 1, 12 and entor therein the particulars of every
claim or obiection as und when i is reccived by him ; and

(B Keep exhibited one copy of each sech list on a notice board
in his office.

) 17. Any claim or objection which is not lodged within the period
Zor in the form and manger, herein specified, shali be 1cjected by the
- Registration Oificer.

11. Ifthe Registration Officer is satisfied as to the validity of any
claim or objection, he may allow it the without Turther inquiry after the
expity of one week from the dele on which itis ertered in the list
exhibited by him under clavse (b of ruie 16

Provided that where before any such claim or objection has been
allowed, a demand for inquiry has beer made in writing to the Registration
Officer by any person, it shall not be allowed without further inquiry.

19. (1} Where a claim or_objection is not disposed of under rule
17 or rule 18, the Registration Officer shall —

{a) specily in the list exhibited by him under rule 16 the date, time
and place of hearing of the claim or objsction; and

(b} give notice of the hearing i

{i) in the case of aclaim of the claimani in Form 13 ;
(i} in the case of an obicction to the inclusion of a name to the
objector in Form 14 and to person objected to in Form 15 ;
and
(iii) in the case of an objection 1o an entry or particulars therein
to ihe objector in Form 15-A.

20. (1) The Registration Officer shall hold a summar iaquiry
into every claim or objection in respect of which notice has been given
under rule 19 and shall record his decision thereon,

{2} At the hearing, the claimant or as the case may be, the objector
and person objected to aad any other person who, the opinion of the
Registration Officer, is likely to be of assistance to him, shall be entitled

to appear and be heard.
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(3} The Registration Officer may in his discretion :—

(2) require any claimant, objector or person objected to appear in
person before him

H

(b) require that evidence tendered by any person shall be given an
oath and administer on oath for the purpose.
Iuclusion o .
names  inf 2i. () M it appears to the Registration Officer that owing to
adverieatly in advertence or error during preparation,the names of any electors
omitte have been left out of the Roll and that remedial action should be taken
under this rule, the Registration Officer shall,—

(2) preperc a list of the names and ofher details of such electors ;

(v) exhibit on the notice board of his office, a copy of the
lisi together with a notice? as fo the place at which the
inclusicn of these names in the Roll will be considered, ang

sih the list and the notice in such other manner as

aay think fit ; and

(¢) after considering any verbal or writfen objections that may
be preferred, decide whether all or any of the names
shovld be included inthe Roll.

(2) 1If any stateraents ubder 1ale 8 are received after the publi-
cation of the roll in draft under rule 11, the Registration Officer shall
direct the inclusion  of the names of the eclectors covered by the
statements in the appropriate parts of the Roll.

E;g‘;;’n of 22. 1f it sppsars to the Registration Officer at any time before the
finil publiceiion of the Roll that owing to {inadvertence or ertor of
otherwise, the names of dead persons or of persons who have ceased to be
or are not, ordinarily resident in the constituency or of persons who are
otherwise not entitled to be registered , that Roll, have been included

in the Roll and that remedial action should be taken under this rule, the
Registration Officer, shall ¢

(a) prepare a list of the names and other details of such electors ;

(b) exhibit on the notice-board of his office, a copy of the list
together with a notice as to the time and place at which the
question of deletion of these names from the Roll will be
considered, and also publish the list and the notice in such
other manner as he may think fit ; and

(¢) after considering any verbal or written objections that may be
preferred, decide whether all or any of the names should be
deleted from the Rolil : ’
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Provied that before taking any action under this rule in respect of
any persor on the ground that he has ceased to be, or is not, ordinarily
resident in the constituency, or is otherwise not entitled to be registered
in that Roll, the Registration Officer shall make every endeavour to give
him a reasonable opportunity to show cause why the action proposed
should not be taken in relation to him.

5

23. (1) The Registration Officer shall thereafter,—

(a) prepare a list of amendments to carry out his~ decision under
- rules 18, 20, 21 and 22 ; )

(b} correct any clerical, printing mistake, error or any other
inaccuracy  discovered in the rolls ; 7

(c) publish the Roll, together with list of amendments, by making
complete copy thereof available for inspection and displaying
a notice, Form 16 at his office ;

(d) subject to any general or special directin, as may be given
by the Commission, supply free of cost, two copies of the
Roll, as finally published, with the Iist of amondments, if
any, to every political party for which a symbol has been
exclusively reserved by the Commission.

(2) On such publication, Rooll, together with the list of amendments,
shall be the Electoral Roli of the constituency.

(3) Where the Roll (hereinafter in this sub-rule referred to as the
basic Roll), together with the list of amendments, becomes the Electoral
Roll for a constituency under sub—rule (2), the Registration Officer, may,
for the convenience of all concerned, integrate, subject to any general or
special directions issued by the Commission in this behalf, the list into
the asic Roll by incorporating, inclusion of names, amcndments,
transposition or deletion of entries in the relevant parts of the basic Roll
itself so however that no change shall be made in the process of such
integration in the name of any elector of in any particulars relating to any
elector as given in the list of amendments.

24, (1) An appeal shall lie from any decision of the Registration
Officer under rules 20, 21 and 22 to the Commission

Provided that an appeal shall not lie where the person desiring to
appeal has not availed himself of his right to be heard by, or to make
reptesentatin to, the Registration Officer on the matter which is the
subject of appeal.

(2) Everyappeal under sub-rule (1) shall be,—
(a) in the form of a memorandum signed by the appellant ; and

(b) presented to the Commission within a period of fifteen days
from the date of announcement of the decision or sent by
regisicred post so as to reach the Commission within that
period.
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(3) The presentation of an appeal under this rule shall not have the
effect of staying or posiposing any action'to be taken by the Registration
Officer under rule 23. i

(@ The decision of the Commission shall be final, but in so far as
It reverses or modifies a decision of the Registration Officer, shall take
effect only from the date of the decisin in appeal.

(5) The Registration Officer shall cause such amendments to be
made in the roll as may be necessary to give effect to the decisions of the
Commission under this rule, ‘

25. (1) If any constituency is delimited a new in accordance with
law and it is necessary urgently fo prepare the Roll for such constituency,
the Commission may direet that it shall be prepared :

{a) Wby puttig together the rolls of such of the existing constituen-
cies or parts thereof as are comprised within the new 2
constituency; and

(b) by making appropuiate alterations in the arrogement, serial
numbering and heading of the Rolls so complied.

_ {2) The Roll 50 prepared shall be published in the manner specified
in rule 23 and shall, oz such publication, be the electoral roll for the new
constituency.

26. (1) The Roll for every constituency shall be revised under
sub-~section (2) of section 30 cither intensively or summarily or partly
mtensively and partly summarily, as Commission may direet.

_ (2) Where the Roll or any pari thereof is to be revised intensively
in any year, it shall be prepared afresh and rules 4 to 24 shali apply in
relaltéoxﬁ to such revision as they apply in relation to the first preparation of
A oll, .

~{3) When the Roll or any part thereof is to be revised summarily in
any year, the Regisiration Officer shall cause to be prepared a list of
amcndments to the relvent parts of the roll on the basis of such

"iformation as may be rteadily available and publish the Roll together

with the list of amcodments ia draft ; and the provisions of rules 10 to 24
shall apply in relation to such rcision as they apply in relation to the first
preparation of a Roll.

(4) Where at any time between the publication in draft of the revised
Roll under sub-rule (2) ot of the Roil and list of amendments under sub—
rule (3) and the final publication of the same under rule 23, any namecs
have been directed io beicluded in the Roll for the iime being in
force under section 29, the Registration Officer shall cause the names to
be included also in the revised Roll unless there i3, in his opinfon, any
valid objection to such inclusion,
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27. (1) Every application under section 31 or sub-section (1) of
section 32 shall be made in duplicate in such one of the Forms 7, 9, 17

or 18 as may be appropriate and shall be accompanied by a fee of Rupee
one!

Provided that the statements in Forms 2, 3 and 4, from persons having
service qualification, received after the final publication of the clectoral
Roll shall be deemed to be the applications under sections 31 and 32 and
that no fee shall be deemed to have been prescribed for such application.

(2) Every such application as is referred to in sub-rule (1) shall be
presented to the Registration Officer in such manner as the Commission
may direct,

(3) Every application for inclusion presented in persuance of sub-rale

(2) shall be counter signed, where necessary, by another person whose

name is already included in the roll in which the claimant desires his name
to be. inciuded ;

{(4) The fee specified in syb-rule (1) shall be—

(a) paid by means of non-judicial stamps ;or

(b) deposited in a treasury in favour of the Registration Officer

concerend ; or
(c) paid in cash to the Registration Officer against receipt.

(5) Where the fee is deposited under clause (b) of sub-rule (4), the

applicant shall enclose with the application a Treasury receipt in proof of
the fee having been deposited. ‘

(6) The Registration Officer shall, immediately on receipt of such
application, direct that one copy thereof be posted in some conspicuous
place in his office together with a notice inviting objections to suck appli-
-cation within a period of seven days from the date of such posting.

»

{(7) The Registration Officer shall, after the expiry of the period
sgpecified In sub-rulec (6), consider the applications and objections thercto,
if any, received by him and shall, if satisfied, direct the inclusion, deletion
-gorrection or transportation of entrics in the Roll, as may be necesary :

Provided that when an application is rejected by the Registration

* Officer, he shall record in writing a bricf statement of his reasons for such
-objection.

(8) Where a claimant whose name is ordered to be included in the
Roll;is registered in the Roll of any other constituency, the Registration
Officer shall, inform the Registration Officer of that constituency, who

shallzon receipt of such information strike -off the name of the claimant
from the Roll of that constituency.
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28. (1) Every appetal under section 33 shall be,-—
. (a) in the form of a memorandum signed-by the appellant ;

Z(b) accompanied by a copy of the ord..r appealed from and a fce
_of rupzes five to be,—

(i) paid by mszaas of noxn Judxcxal stamps ;

At

(i) deposited in a Treasury m favour of the Comtmssmn sor

Ll . ;
(iii) -paid in such other manner as may be dlrected:by the Com-
mijssion ; and

(iv) the fee shall in no case be refunded.

(¢) presented to the Commission within a period of fifeteen days
from the date of the order appealed from or sent by registercd
post so as to reach the Commission within that period ;

Provided that the Commission may condone .the delay in the presen-
tation of the appeal, if it is satisfied that the appellant had sufficient cause
for not presenting it within the specified time.

(2) Where the feeis deposited under sub-clause (ii) of clause (b) of
sub-rule (1), the appellant shall eaclosz with memorandum of appeal a
treasury receipt in proof of the fee having been deposited.

(3) For the purpose of sub-tule (1), an appeal shall be deemed to
have been presented to the Commission when the memorandum of appeal
is delivered by or on behalf of, the appellant. to any officer appointed. by
the Commission in this behalf,

29, (1) The Commission may, with a view to the preventing imperso-
nation of electors and facilitating their identification at the time of poll,
by notification in the Official Gazette of the State, dircct that the
provision of this rule shall apply to any such constituency or part thereof
as may be specified i1‘1 the notification.

(2) The Registration Officer for such notified constituency, as soon as
may b2, after the issue of the notification uader sub-rule (1), arrange for
the issue tc every elector of an identity card prepaied in accordance with

" tue provisions of this 1ule.

(3) The identity card shall,—
(a) bt prepared in duplicate ;

- {b) contain th? nam:, ags, rasidence  and such other particulars
of tha elector as may bs specified bythe Commission ;

(c¢) have affixed to it g photograph. of theelector which shall be
taken at the expense cf the Government ; and
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(d) bear the facsimile sighature of the Registration Officer :

Provided that if the elector refuses or evades to have kis photo-
graph taken, or cannot be found at his residence by the
official photogrpaher in spite of repeated attempts, no such
identity card shall be prepared for the elcetor and a note of
such refusal or evasion or that - the. elector could not be
found at his residence ingpite of repeatea attempts shall
be made In the ccpy of the Rell maintained by the Regis-
tration Officer,

(4) One copy of the identity card prepared under Sub-rule (3) shall
be retained by the Registraticn Officer and the cther copy shall be
delivered to the electcr to be kept by him for production at the time of
a poll.

30. (1) After the Roll for the constifuency-has been finally published,
the following papers shall be kept in the office of the Registration
Officer cr such other place as the Commissioner may, by order, specify
until the expiration of one year after the completion of next intensive
revision of Rolt :—

(2) one complete cony of the Rell and complete manuscript Roll ;
(b) duplicating pasting file ;

1c) all claim and cbjections to the draft Rell with the crders of the
Registraticn Officer theieon ;

(d) all directions of the Reglstration  Officer fcr correction of
entries in the Roll ;

(e) all orders on appeal received from the Commission ;
(f) any other connected papers;Z”

(g) one complete copy of the Roll fcr each constituency duly
authenticated by the Registration Officer shall be kept in
the office of the District FElectoral Officer for a period of
six years from the date of its final publication.

31. (1) Every person shall have the right to inspect the election papers
referied to in rule 30 on paymest of such fee as may be speafied by the
Coemmilssicn.

(2) Attested copies of the Roll arnd other elcction papers will be
supplied to such person, as may apply for the same, on payment «f such
fee a. may be specified by the Commission from time to time,

PART 1IL

NOMINATION AND CONDUCT OF POLLS

32. In this Part, unless the context  otherwise requires,—

(a) “Ballot- Box”, includes any box, bag or other receptacle used
for the ingertion ¢f ballot papers by electors ;
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(b) ‘Cotnterfoil’ means the counterfoil attached tc a ballot paper
printed under the provisions of these rules ;
(¢) ‘Electoral Roll Number® of a person means,—

(1) the serial number of the entry in the electoral roll in respect
of that person ;

(i) the serial number of the part of the electoral roll in which
such an entry occurs ; and

(ill) The name and/cr tbe number of the constituency to which
the Roll relates ;

(d) ‘Marked Copy’ of the Roll means:—the copy of the Roll set
apart for the purpose of marking the names of electors to
whom ballot papers are issued at an  election ;

() ‘Polling Station in relation to an electfcn means a pIace
fixed for taking poll for that election, ;

(f) For the purpuses of these rules, a person who is unable to write
his name shall unless otherwise expressly provided in these
rules, be deemed tc have signed an instrument cr cther
paper, If—

(a) he has placed a mark on such instrument or other paper,
in the presence of the Returning Officer or the Pregiding
Officer or such other officer as may be specified in this
behalf by the Commission ; and

(b} such officer on being satisfied as to his identity has attested
the mark as being the mark of that person.

33, The Commissicn shall by netification in the Official Gazette
speeify the symbols that may be chosen by candidates at electios to
municipalities and Jmay amend or vary the lst of symbols from time to
time,

34, On the issue of notification by the Commission under secticn
35 of the Act, the Returning Officer shall give public notice of the
intended electionn in Form 19 by pasting the same outside his office ; in
the office of the municipality and at such other conspicuous place or
places in the constituency as he may deem fit.

35, A person desirous of contesting clection for membership of a
municipality should be an elector in that municipality. '

36. (1) Every nomiunation paper presented under section 38 of the
Act shall be in Form 20 and shall be presented to the Returning Officer
by the candidate himseif or his proposer during the bhours of eleven O’
clock of the forenoon and three O clock of the afternoon or such other
hours as may be fixed for this putpese on date/dates and place fixed for
filing the nomination paper. -
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(2) The nomination paper of a member of scheduled castes or back-
ward classes shall be accompanied by a declaration by the candidate
indicating the scheduled caste or backward class to which he belongs.

(3) The nomination paper of a candidate for a constituency reserved
for scheduled castes or backward classes, shall be accompanied by a
certificate issued by the Deputy Commissioner or the Sub Divisional
Officer (Civil) of the area of which the candidate is ordinarily resident
certifying that the candidate belongs to” scheduled castes or backward
classes, as the case may be, and specifying the particulars of the scheduled
caste or backward class to which the candidate belongs.

(4) For every candidature, fee as specified below will be deposited
either in cash with the Returning Officer alongwith the nomination paper
or in the Treasury in the ‘Head’ to be specified by the Commission ;

For election to ;

(a)‘ Municipal Corporation .. Rs 200
(b) Municipal Council Class-1 .. Rs. 150
{¢) Municipal Council Class-II .. Rs. 100
(d) Municipal Council Class III and '
Nagar Panchayats .. Rs. 30

Where the fec has been deposited in Treasury receipt in respect thereof
shall be attached with the nomination paper :

Provided that for scheduled castes the fee will be fifty per cent of full
fee specified above.

37. A certificate issued by the Commission under sub-section (3)
of section 38 shall be signed by the Secretary to the Commission and shall
bear its official seal. '

38. The Returning Officer ¥hall give notice of nominations in Form
21 by pasting one copy thereof ouiside his office.

39, The Returning Officer shall examine the nomination papers at
the date, time and place appointed in this behalf, hear objections if any,
made by other candidates or their authorised agents as to the eligibility
of any candidate and decide these objections after such engniry as he may
consider necessary. The decision rejecting or accepting a nomination
paper shall be recorded on the nomination paper and signed by the Return-
tng Officer and if a nomination paper has been rejected, reasons thereof
shall also be briefly recorded on the nomination paper.

40. (1) The list of validly nominated candidates shall be in Form 22
and shall be displayed outside the office of the Returning Officer as scon
as possible after the completion of scrutiny,

(2) The names of the candidates m the list shall be arranged in alpha-
betical,, order according to Punjabi language in Gurmukhi script.
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(3) The name of each candidate shall be shown in the said list as it
appears in his nomination paper :

Provided that if a candidate considers that his name is incorrectly
spelt or is otherwise incorrectly shown in the Roll or in his nomination
paper or is different from the name by which he is popularly known, he
may, at any time before the list of validly nominated candidates is prepared,
furnish in writing to' the Returning Officer the proper form and spelfing
of his name and the Returning Officer shall on bemg satisfied about the
genuineness of the request, make necessary corrections or alterations in
the list in Form 22 and adopt that form and spelling in the list of contesting
candidates.

41. A notice of withdrawal of candidature shall be in Form 23 and
on receipt of such notice, the Returning Officer shall note thereon the date
ggldAtime at which it was delivered to him and publish a notice in Form

42, Immediately after the expiry of the time fixed for withdrawal of
candidatures, the Returning Officer shall allot to each candidate who has
not withdrawn his candidature, a symbol out of the approved list of symbols
in accordance with such notification, order or direction which might have
been issued by the Commission in this respect,

43. 'The list of contesting candidates shall be displayed outside the
office of the Returning Officer in Form 24 and will contain the names of
the candidates in alphabetical order alongwith the particulars of the candi-
dates and symbol allotted to each candidate.

44, (1) If the number of contesting candidates is equal to or less than
the seats to be filled, the Returning Officer shall declare the result of the
election in Form 25 and send signed copies of the declaration to the Com
mission and the District Electoral Officer.

(2) If a poll becomes necessary, the Returning Officer shall supply
a copy of the list of contesting eandidates to “each such candidate or his
election agent.

45. (1) Appointment of an election agent under section 44 shall be
made in Form 26 and the notice of such appointment shall {be given by
forwarding the same in duplicate to the Returning Officer who shall return
one copy thereof to the election agent after affixing thereon his scal and
signatures in token of his approval of the appointment.

(2) The revocation of the appointment of the election agent under

sub-section (1) of section 46 shall be made in Form 27.

46. (1) The Number of polling agents that may be appointed unc}er
section 47 shall be one agent and two relief agents for ome polling
station.

(2) Every such appointment shall be made in Form 28 and shall be
made over to the polling agent for preduction at the polling station.
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(3) No polling agent shall be admitted in the polling station unless he
has .delivered to the Presiding Officer, the instrument of his appointment
under sub-rule (2) after duly completing and signing before the Presiding
Officer the declaration contained therein.

“{ 47. (1) The revocation of the appointment of a polling agent under
Jsub-section (I) of section 49 shall bs made in Form 29 and lodged with tie

Presiding Officer.,

(2) Inthe event of such revocation, the candidate or his election Agent,

may make a fresh appointment in the manner specified in rule 46,

48. Save as hereinafter provided in rule 49, all electors entitled to
vote in an election shall do so in person through secret ballot at the polling
station provided for them.

49, (1) The following persons shall be entitled to vote by post :—
(a) Service voters defined in sub-section (5) of section 29 :
(b) Electors covered under sub-section (7} of section 29,
{c) Voters subjeét to preventive detention,
(d) Public servants on election duty.

(2) An elector covered in sub-rule (1) above, who wishes {o vote by
post shall send intimation in this regard to the Returning Officer in Form
30 for the supply of postal ballot paper at least fiffeen days before the
date fixed for poll.

(3) The form and the language of postal ballot papers shall be such
as the Commission may direct.

(4) The Returning Officer shall send postal baliot paper to the
electors who have applied under sub—rule (2) by post under certificate of
posting at least ten days before the date of poll except that in the case of
public servants on election duty, these can also be delivered to them
against personal acknowledgement on proper identification,

(5) The elector shall mark his choice on the postal ballot paper,
complete “such other formalities as may be necessary according to the
directions sent with the ballot paper and return the ballot paper to the
Returning Officer so as to reach him before the hour fixed for close of
poll at the polling stations.

(6') The Retarning Officer shall make a note about issue of postal
~ ballot paper against the name of the elector on the marked copy of the
electoral roll.

50. The hours fixed for polling under section 57 shall be published
by notification in the Official Gazeite and also by affixing copies of the
notification at the offices of the District Electoral Officer and the
Returning Officer.
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51, The Presiding Officer shall in addition to other duties imposed
upon him by these rules, be the incharge of all arrangements at the
Polling Station and may issue orders as to the manner in which the electors
shall be admitted to the Polling Station and generally, for the maintenance
of peace and order at and in the vicinity of the Polling Station,

52, The Commission imay direct that Dbefore any bailot paper
delivered to an elector at the Polling Station, it shall be marked with such
official mark as may be specified by the Commission in this behalf and also
signed in full on its back by the Presiding Officer,  The official mark shall
be kept secret.

53. Bvery Ballot box shall be of such design as may be approved by
the Commission. 7

54, (1) : Every ballot paper shall have a counterfoii attached thereto
and the said ballot paper and the counterfoil shall be in such form and the
particulars therein shall be in such language or langnages as the Commission
may direct.

(2) The names of the candidates shall be arranged on the ballot paper
in the same order in which they appear in the list of contesting candidates,

(3) If two or more candidates bear the same name, they shall be
distiagaished by the addition of their occupation or residence or in some
ofher manner,

55. The Returning Officer shall provide at the Polling Stations ;—
{1) necessary number of ballot boxes,
(2) sufficient number of ballot papers,
(3) copies of the relevant part of the Roil.
{1y Prxiding Oicer’s seal for stamping +ne ballot papers,
(5) other necessary material,

56, (1) OQutside each polling statwn, there shall be displayed : -

{3y a notice specifying the polling area and the particulars of electors
which are eatitle:d to vote at the polling station.

(b) a copy of the list of contesting candidates.

(2) Ateach Polling Station shall be set up one or more {rot'ulg

. compartments in which the electors can record their vote without being

seen.



PUNJAB GOVT. GAZ., (EXTRA.), OCT. %, 1994 525
(ASVN. 15, 1916 SAKA)

57. The Presiding Officer shall regulate the number of electors to be Admission to
-admitted at any one time inside the polling station and qhdii exclude there- . FollingStations.
from all persons other than ;—

(a) Polling officers ;

{b) public servants ‘on duty in connsction with the slsction 3
{c) persons authorised by the Commission ;

(@) candidates, their election agents and one polling ageat of sash
candidate ;

(e} a child in arms accompanying an elector 3

(f) a person accompanying a blind or infirm ﬂeuor NHG gannot
move w;thout help ;

(g) such other persous as the Returning. Officer or the Presidiag
Ofticer may employ for identification of electors.

58, (1) Before the commencement of the poll, the Presiding  Ireparation ef
Officer shall show the ballot box to be used for ths poll to the polling ?ﬁ;{"‘ Boxes fer
agents who may be present at the polling stafion so that they may ssz  that ’

the ballot box is empty. The Presidiag Ofiicer. shall then secare and seal

the ballot box in such a manner that t m slit {or inservion of ballot papers

remains open and shall allow tha pf), ing ~opats preseat to affix, if they

so desire, their seals, The ballot box Shall beue inbels both foside and

outside marked with :—

(a) the serial number alongwith the name of the constituency if
any ;

(b) the scrial number and name of the pelling siation

{c) the serial number of the ballot box {to be fillcd at the eud of the
poll o1 the label outside the ballot box only)
(d) the date of poil. .

(2) The ballot box shall be placed §n full vicw of the Prosiding Officer
and the polling agents,

(3) If it becomes necessary to use additicre! b
the poll, the procedure as in sub-rules (1) ard {Z) s
pect of each such ballot box.

box/boxes for
¢ {o i Wed in res-

ﬂn 5

59. Immediately, before the commescemant ¢
Officer shall also demonstrate to the Polling
that the marked copy of the electoral #oli to
not contaln any entry other than that made
(6} of rule 49,

60. (1) Where a Polling Station is for both mea and women clcetors,  Facilities for
the Presiding Officer may dircet that they shall be adiitied into the polling Woman elpstors,
tation aiternately In separate batches,
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oil does el
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(2) The Returning Officer or the Presiding Officer, may appoint a
woman to serve as an attendant at any polling station to assist women elec-
tors and also tc assist the Presiding Officer generally in taking the poll in
respect of women electors and in particular to help in searching any woman
elector in case it becomes necessary.

61. (I) Every clector on entering the polling station shall allow his
left fore-finger to be inspected by the Presiding Officer or Polling Officer
and indelible ink mark to be pat on it. If any eloctor refuscs to allow his
left fore-finger to be marked with indelible ink or alicady has mark on his
left fore-finger or does anything to remove it, he shall not be supplicd any
ballot paper or allowed tc vote.

(2) Any reference in this rule to the left fore-finger or an elector in the
case where the lefi fore-finger of the elector is missing, is to be construed
as reference to any other finger of his left hand and shall in the case where
the fingers of the left hand are missing, to be construcd as a reference to
the fore-finger or any other [inger of his right hand and shall in the case,
where all his fingers on both hands are missing be construed as a rference
to such extremity of his left or right arm ag he may possess.

(3) For identification of the elecior, the Presiding Offfctr or a Polling
Officer may require the elector te produce his [dentity card before the de-
livery of a ballot paper to him, if identity cards have been  issued tc
electors in that constifuency.

6. (I) The table of the first Poling Officer shall be near the eni-
rance inside the polling station and when an elector arrives at the pclling
station, tnis Polling Officer shall check the clector’s name and other
particulars with the relevant entry in the Roll and then call out the serial
number, name and other particulars of the elector,

(2) After his Identity is established, the clector wm_procefd to the
second Polling Officer who will mark his left fore-finger in the manner
provided in rule 61,

(3) The clector will then proceed to the third Polling Officer who will
hand over the ballot paper and marking stamp to him after noting parti-
culars of the elector and obtaining his signatures on the counterfoil of the
ballot paper and also mark the name of the clecicr in the marked copy of

the electoral roll.

(4) The elector will then go to the polling compartment where he will
mark his choice on the ballot paper and after coming out return the mark-
ing stamp Lo the (hird polling officer and ipsert the ballot paperin the
ballot box placed in front of the Presiding Officer, after folding it proverly.

(5) The Commission may, if considered necessary, modify the duties

“of the Polling Officers as it may deem fit.

63, If a porson epresenting himself to be a particular elecor applies
for a ballot paper after another person has already voted, as such clecter,
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he shall, after such enquiry as the Presiding Officcr may make, be allowed
to vote, in the following manner; mnamely :—

(a) Such person shall before being supplied with tendered ballot
paper, sign his name against the enfry relating to himin a
list in Form 31.

(b) A tendered ballct paper shall be the same as the other ballot

papers used at the polling station except that ;

(i) such tendeerred ballot paper shall be serially the last ballot
paper issued for use at the polling station ;

(if) such tendered ballot paper and its counterfoil shall be en-
dorsed on the back with the words “Tendered RBaliot
Paper”, by the Presiding Officer in his own hand and
signed by him.

(¢) The elector after marking the tendered ballot paper in the voting
compartment and folding it, shall hand it over, to the Presid-
ing Officer who shall place it in a cover specially kept for the
prrposc.

64. (1) Any Polling Agent may challenge the identity of a person
claiming to be a particalar elector by first depositing a sum of rupees five
in cash with the Presiding Officer.

(2) On such deposit being made, the Presiding Officer, shall enter the
name and address of the elector in the list of challenged votes in Form 32
and require him to affix his signatures in the sald list.

(3) The Presiding Officer shall thereafier hold a summary enquiry
and may ask the challenger to produce evidence in favour of ehallenge,
require the person challenged to produce evidence in proof of his identity,
and may also administer oath to the person challenged and any other
person offering to give evidence.,

. (@) If after the enquiry, the Presiding Officer is satisfied that the
challenge has not been established, he shall allow the person challenged
to vote and if he ccnsiders that the challenge har been established, he
shall debar such persen frem veting,

(5) If in the opinfon of the Presiding Officer, the challenge is frivolous
or has not been made in good faith, the deposit shall be forfeited and in
any other case it will be returned (o the challenger,

65, An clector who has inadvertantly spoilt his ballot pancr in such a
way that it cannot conveniently be used as a ballot paper, may, on de-
livering it to the Presiding Officer and satisfying him of his inadvertence,
obtain another ballot-paper in place of the spoilt ballot paper and the
latter shall be marked as “Cancelled”. All such votes shall be put in 3
separate packet marked “Cancelled Votes™,
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: age or other phyc&ccl

66. (1) If the Presiding Officer is satisfied that owing to blindness, old
infirmity an elector Is utiable to recognise the symbol

or to b 5“11 the ballot paper in the ballot box, the Pre-
i the efector to take with him a comparion of

not less than eig s of age to the voting compartment for marking
and putting the balot-paper Inte the ballot box on  his - behalf and in
accordascs with Lils wighes,

siding Officfsf 5

(2) No person shall be permitted to act as the companion of more
than one elector &t any polling station on the same day,

{3) The Presiding Offcer shall keep a brief record of all such instances
without indicating (he manner In which the votes have been cast in Ferm
32-A. : :

7. (1) If an cicotor after oblalning any ballot-paper for the purpose
of recording his vole decldes not to use the same, he shall return the
bailotpapir 1o the Presiding Officer, and the ballot paper so returned shall
then be marked™] cd Cancelied” gnd kspt irt'a separate packet set

w

~apart for the purpose and a record shall be kept by the Presiding Officer

of all such ballot papers.

(2) If any ballot-paver which has bacn issued to any voter for the pur-
pose of reeording his vots has not been put in the ballot-box but has been
left by the elector at the Polilng Station or the Polling Compartment it
shall be presumed as eancelled and dealt with In accordance with the
provisions of sub-rule {1} as if it has been returned to the Presiding
Officer,

68. (1) Bveryelector to whom a ballot paper has been Issued under the
provisions of thege , shall malntain secrecy of voting with in the
pelling station and for that purpose observe the voting procedure herein-
after laid down. :

{2) The eloctor on %&cciving the ballot paper shall forthwith— .
(a) proczed to one of the vgt‘ing compartments ;
(b) there make a mark on the ballot paper with the Instrument
suppiicd d for the nuroose on or near the symbol of the candi-
date for whom he intends to vole

(e) fold the ballot paper so as 1o concezl his voie

(d) if required, show to the P;‘Esfdi! g Officer the distinguishing
matrk oir the dallot paper ;

(o) insert the folded ballot paper into the ballot box ; and

() quit- the poliing station.

(3) Bvery clostor shall vole withouwt undue delay.

(4) Mo elector thal be allowed (o enjer 2 voling compariment when
another clector is inside il
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(5) Ifan elsctor to whom a ballot paper has been Issued, refuses,
after warning given by "the Presiding Officer, to observe the procedure as
laid down in sub-rule (2), the ballot paper issved to him shall, wether he
has recorded his vote thereon or not, be taken back from him by the
Presiding Officer or a polling Officer under the direction of the
Presiding Officer. .

(6) After the ballot paper has been taken back, the Presiding
Officer shall record on its back the words “cancelled: voting proceduvre
violated” and put his signatute below these words.

(T} Allthe ballot papers on which the words “cancelled: voting
procedureviolated™ are recorded, shall be kept in a scparate cover which
Sk_lal“ dbear cnits face the werds “Ballot Paper; voting procedure
violated”,

(8) Without prejudice to any penalty to which an elector, from
whom a ballot paper has been taken back under sub-rule (5), may be
liable, éhe vote, 1f any, recorded on such ballot paper shall not be
counted. '

6%, The Poll shall be commenced and closed at the hour fixed
in that behalf under section 57 and no elector shall thereafter be
admitted into the polling station after the close of the poll:

Provided that all electors present at the polling station at the howm
of the close of poll shall be entitled to have their votes polled :

Provided that if for any reason it was not possible to open 2 pelling
station at the hcur appcinted under section 57 or if by reason of dis-
order at the polling station or far any other reason the Presiding Qfficer
has considered it necessary to stop the polling for a certain time, the
Presiding Officer shall keep the polling station open for a further period
equal to the period that elapsed between the hour appointed fer the
opening of ihe polling station and the hour at which It was
actually opened or the time durfng which the polling was stopped as
the case may be.

70. (1) The Presiding Officer shall at the close of the poll
prepare z ballot account in Form 33 and if counting is not to be held

immediately after the close of pcll, enclose it In a sealed cover with the:

words “Ballct Paper Account”, subscribed therecn.

{2) The Presiding Officer shall furnish to every polling agent
present at the close of the poll, at rue copy of the cntries made in the
Ballot Papcr Account after obtaining a receipt from the said polling
agent,

71. (1) The Presiding Officer shall then make [nto separate
packels—

(a) the marked copy of electoral roll;

(b} the counterfoils of the used ballot papers;
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(¢) the ballot papers signed in full bythe Presiding Oﬁ‘iccr,
but. not issued to the electors;

(d) any other ballot papers not issued to the electors;

(¢) the ballot papers cancelled for violation of voting proce-
dure;

‘ {f) any other cancelled baliot papers;

(g) the cover containing the tendered bailot pavers and the list
in Form 3I.

(h) the list of challenged votes ; and

(i) any other papers directed by the Commission to be kept
ina sealed packet,

(2) % Each such packet shall be sealed with the seals of the Presiding
Officer ‘aud with the seals either of the candidate or of his election agent
or of his pelling agent who may be present 4t the polling station and
mdy desire to alfix bis seal thereon,

72, (1) Ifat any election any ballct bex csed at & polling station
ot any otper place fixed fci the pcll I+ unlawfully takep out of the
custcdy of the Presiding Officer oris in any way tampered with or is
intentionally or unintentionally destroyed, lost  or damaged, the
Presiding Officer will immediately submit report of facts to the Returning
Officer who will forward it Lo the Commission with his comments and
if the ‘Commissicn fs satisficd, on receipt of the report of the Presiding
Officer through the Returning Officer, that in consequence thercef the
result of the pollon that polhng staticn cannot be  ascertained;
the Commission may--

(a) dzclare the polling' at that pclling stzlion to be void;

(b) appoint a day and fix the hours for taking a fresh poll at the
poliing siation | and

(c) notify the dayso appointed and the hour so fixed in the
manner preseribed under these rules;

(2) The orovisions of these rules shall apply 1o every fresh poll
as they apply to the origiral pcll.

73. (1) If a poll at aay polling stution is adjourned for reasons
provided inscctions 58, 59 and 60, the provisicns ¢f the foregomg rules
shall as far as anphcable apply as if the poll was closed at the hout
fixed in that behalf under section 57,

(2) When an ajourned poll is recommerded under sub section
(3) of section 58 and sub sectior (2) of section 60, the electors who have
already voted at the poll so adjcutned, shall not be allowed {o vote
again
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(3) Ths provisions of th: foregolng rules shall apply t in relation
to the coaduct of adjourned poll as they apply in relation to the voll
bsfors it was - so ‘adjo‘u.med.

& -
a2

PART IV
Counting of Votes

74. (1) The Commission may direct asto whether the counting  Programme for
of votes is to be done at the poiling station itself after the close of poll conting of
or at a different date time and piace, votes.

(2) When the counting isto be done at the polling station itself,
the Presiding Officer of the Polling Station shall be designated as the
Assistant Returning Officer for the purpose.

{(3) Where the counting isto bec done at a different date,
time and place than the polling station, the Commission may appoint an
Assistant Returning Officer to conduct the counting of votes of one
or mor¢ comstituencies, ‘ :

4) The counting of postal ballot papers will be done by the
Retuining Officer.

(5) The Returning Officer. will appoint such number of persons
as he may deem necessary, to be known as Counting Supervisors and
Counting Assistants to assist him and Assistant Returning Officers in
counting of votes.

(6) If counting is to be done at the polling station, then the
Assistant Returning Officer will commence counting immediately after
the close of the poli and the preparation of the ballot paper account.

{7) If the counting is to be done at a different place, date and time,
the Presiding Officer will seal the ballot boxes and election papers in
accordance with these rules and suych forther directions as may be issued
by the Commission and deposit these at the place fixed for this purpose
by the Returning Officer for safe custody.

(8) Reference to “Returning Officer” in rules, 76 to 80 and: rules
82 and 83 shall also be construed as reference to “Assistant Returning
Officer.” N

75. The . Returning Officer shall, at least, one week before the date  rppimation of
or the first of the dates, fixed for poll, appoint the place or the places time end place
where i counting of votes will be done and the date and time at which for ceunting ef
the counting will be done and shall give notice of the same in writing to vetes.
each candidate or his election agent ;

Provided that if for any reason, the Returning Officer finds it neces-
sary to do so, he may alter the date, time and place so.fixed and inform,
by giving notice of the same, in writing, to each candidate or his election
agent,
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76. (1) Each contesting candidate shall, subject to such general
or special direction as the Commission may issue in this behalf, appoint
one counting agent for each polling station, one counting agent for the
table of the Assistant Returning Officer if counting is to take place at
a place different trom the polling station and one counting agent for
counting of postal ballot papers by the Returning Officer.

{2) Bvery such appointment shall be made in Form 34 in triplicate,
one copy of which shall bz forwarded to the Returning Officer, the
second to the Assistant Returning Officer and the third shall be made
over to the "Counting agent for production at the place of counting. .

(3) No Counting Agent shall be_ admitted into the place fixed for
counting unless he has delivered . to the Returning Officer his copy of
appointment letter after duly completing and signing the declaration
contained therein and receiving from the Returning Officer an authority

for entry into the place . fixed 'for counting.

(4) The i appointment of a Counting Agent can be revoked in Form
34-A and logded with the Returning Officer and in the event of any such
revocation, the canddate or his election agent may make a fresh appoint!

ment in his place. it

77. (1) The .Returning Officer shall exclude from the place fixed
for counting of votes all persons except,-—

{a) such persons to (be known as Counting Supervisors and
Counting Asgistants) as he may appoint; to assist him in

counting;
(B) persons authorised by the Commission;
(c) public servants on duty in connection with election; and
(d) candidates, their - election agents and counting agents;

(2) No person who has been employed by or on behalf of, or has
been otherwise working for a candidate in or about the election, ' shall
be appointed under clause (a) of sub—rule ()"t ¢V P EHE S

(3) The Returning Officer shall decide which counting agent or
agents shall watch the counting at any particular counting table or grou
of counting tables. '

(4) Any person whos during the counting of votes misconducts
himself or fails to obey the lawful directions of the Returning Officer
may be removed from the place where the votes are being counted by the
Returning Officer or by any Police Officer on duty or by any person
suthorised in this behalf by the Returning Officer,

78. The Returning Oificer shall, before he commences the count-
ing, read out the provisions of section 113 to such persons as may be

present.
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79. (1) The Returning Officer may have all the ballot boxes, used
at a polling station, opened and the baliot papers in such box or Dboxes
counted simultaneously.

(2) Before any ballot box is openec at a counting table the counting
agents present at the table, shall be allowed fo inspect the paper seat

or such other seal as might have teen fixed thereon and to satisfy
themselves that it is intanct,

(3) The Returalng Officer shall satisfy himself  that nene ef (he
ballot boxes has been tampered with.

(4) If the Returning Officer Is satisfied that any ballot box has in
fact been tampered with, he shall not count the ballot papers countained
in that box and ;shall follow the procedure laid down under
rule 73 in respect of that polling station.

80. (I} The ballot paper taken ocut of each ballot box shall be
arranged in convenient bundles and serutinized,

(1) The Returning Officer shall reject a ballot paper, —

(a) if it bears any mark or writing by which the clector can be
identified, or

(b) if it bears no mark at all or, to indicate the vote if it beais 4
mark elsewhere than on or near the symbol of one of the
candidates on the face of the ballot paper, or

(¢) if it bears a mark made otherwise than with the Instrument
supplied for the purpose, or

(d) if votes are given on It in favour of more than one candidate,
or

(e) if the mark indicating the vote thereon is placed in such
manner as to make it doubtful a: to which candidate the
vote has been given, or d

(f) if it is a spurious ballot paper, or

(g) if it is so damaged or multilaied that its identity as a genuine
ballot paper cannct be established, or

(h) if It bears a serlal number, or is of g design, different from
the serlal numbers, or as the case may be, the design of the

ballot papers authorised for use at the particular polling
sta@ion; or

(i) if it does not bear both the mark and the signatvre which It
should have borne under the provisions of rule 52 :

Provided that where the Returaing Officer Is satisfied that any such
defect as is specified In clause (h) or clause (I)  has been caused by any

Scrutiny and
opening of ballot
hozes,

Counting of votes.
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mistake or failure on the part of 3 Presiding Officer or Polling Officer,
the ballot paper shalt not be rejected on the ground of such defect :

Provided further that a ballot paper shall not be rejected merely
on the ground that the mark indicating the vote Is in distinct or is made
than once, if the intention that the vote shall be for a particular candidate
clearly appears from the way the ballot paper is marked.

(3) Before rejecting any ballet paper under sub-rule (2), the Retprn-
ing Officer shall allow each counting agent present a reasonable oppor-
tunity to inspect the ballct paper but shall not allow him t¢ handle it or
any other ballot paper.

(4) The Returning Officer shall endorse on every ballot paper
which he rejects the word “Rejected” and the grounds of rejection in
abbreviated form either in his own hand or by means of a rubber stamp
and shall initlal such endorsement.

(5) All ballot papers rejected under tnis rule shall be boundled
tcgether,

(6) ®very ballot paper wnich s not rejected under this rule shall
be counted as cne valid vote :

Provided that no cover contalning tendered ballot papers s hall
be opened and no such ballot paper shall be counted.

(7) After the counting of all ballot papers contained in all the ballot
hoxes used at a polling station has been completed, —

(2) the Returning Offfcer shall filiin and sign Part II Result
of Counting in ¥orm 33, and

(b) the Returning Officer shall make the entries in a result-
sheet in Form 35 and announce the votes polled by each

candidate.

81, (1) At the time,fixed for counting of postal ballot papers, the
Returning Officer shall open the coversin which the postal ballot
papers have been received and examine the postal ballot papers and other
papers contained in the cover:

Provided that no postal ballot paper received after the expiry of
the time fixed in that behalf shall be opened and no vote contained in
any such cover shall be counted,

(2) A postal ballot paper shall be rejected on the following grounds
namely :—

(a) if it bears any mark (cther than the mark to record the vote)
or writing by which the elector can be identified; or

(b) if no vote is recorded thereon; or
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{c) if votes are given on it in favour of more candidates that one ;
or

{d) if it is a suprious Dballot paper; or

(e) if it is so damaged or mutilated that its identity as a genuine
ballot paper cannot be established; or

(f) If it is not returned in the cover sent alongwith it to the elector
by the Returning Officer.

(3) A vote recorded on a postal ballot paper shall be rejrected if
the mark Indicating the vote is placed on the ballot paper in such
manner as to make it doubtful to which candidate the vote has been
glven,

(4 A vote recorded on a postal ballot paper shall not be rejected
merely on'the ground thal the mark indicating the vote is indistinet o1
made more than once, if the intention, that the vote shall be for a parti«
cular candidate, clealy appears from the way the ballot paper is marked.

(5) The Returning Officer shall count all the valid votes given by
postal ballot in favour of each candidate, record the total thweef in the
result sheet in Form 35 and announce the same.

82. (I) A candidate or, in his absence, his election agent o1 any
of his counting agents may apply in writing to the  Returning Officer to
recount the votes either wholly. or in part stating the grounds on which
he demands such recouant.

(2) On such an application being made, the Returning Officer
shall decide the matter and may aliow the application in whole or in
part or may reject it In toto if it appears to him to be fiivolous
or unreasonable,

(3) Every decision of the Returning Officer under sub-rule (2)
shall be [n writing and contain the wpasons therefor.

(4) If the Returning Officer decides under sub~ruie (2) to aliow
a recount of the votes either wholly orin part, he shall-—

(a) do the te-counting in saccordance with rule 80, or rule 81,
as the case muay be;

(b} amend the result shest in Form 35 to the cxlcnl necessary
after such recounting ; and

(c} announce the amendments so made by him.

(5) After the total number of votes polied by cach candidate has
been announced under sub-rule (7) of rule 80, or sub-rule (8) of sule 81
or sub-rule (4) of this rule, the Returning Officer shall complete and

Recount of votes,
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sign the result sheet in Form 35 and no application for a recount shall
be entertained thereafter :

Provided that no step uncer this sub-rule shall be taken on the
completion of the counting unt'lthe candidates and election agents
present at the completion thereof have been given a reasonable appor-
tunity to exercise the right conferied by sub-rule (1) of this rule.

83. Afier completion of couvnting, the Assistant Returning Officer
shall forthwith send the result sheet in Form 35 to the Retarning
Officer,

84. (a) The Returning Oifjcer . (a) shall enter the result of the
counting of pmtal ballot pape:s and the result of counting of votes
polled at all the polling statices in a constituency as received from the
Assistant Returning Officer or Officers final result sheet in Form
35A and antiounce the particuars ;

(b) shall declare in Form 36 the candidate to whom the largest
number of valid votes has been given, to be ¢lected under section 65 and
send signed coples there of to the Commission and the District Elec-
toral Officer ; and

(c) complete and ocortify ths return of the election in Form 37
and send signed copies thercof to the Commission and ths District
Electoral Officer.

85. As ool as may bc aler a candidate has been declared by
the Returaing Officer under the provisiens of section 54 or section 69,
to be elected, the Returning Offizer shall grant to such candidate a
cettifteate of election in Form 38 and obtain from tbe candidate an
acknowledgement of its receipt duly sigied by him and immediately
send the acknowledgement by registered post to the Commission,

86, The valid ballot papers of each candidate and the rejected
ballot papers shall be bundled separately and the several bundles
made up into a scparate, packei or packets fuy fach candidate which
shall be sealed with the seals of the Retwining Officer  and of such of
the candidates, thelr electicn agents or counling agents as may desire
to affix their seals thereon, an:l on the packets so sealed containing
valid ballot papers of the candidates shall be recorded the following
particulars, namely i—

(a) the pame of the corstitusncy ;

(b) the particulars of th> peolling station wheie  1he ballet
papors have beenvsed ; and

(c) the date of counting.

On the packet of the rejecttd baliot papers, in add”»]()h to parti-
culars (2), (b)Y and (¢} above, shall be reeorded words “Rejected  Ballot
Papers,”
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PART ¥
Election Petifions

87. An election petitior under section’ 76 shall be presented to the
Election Tribunal,

88. (1) The petitioner shall set forth Inthe petition full parti-
culars of any material irregularities or cotrupt practices which he alleges,
including as full a statement as possible with regard to the commis-
sion of each such irregalarity or corrupt practice.

(2) Where any corrupt practice is alleged in an election petition,
the petition shall be accompanied by an affidavit in Form 39 in support
of the allegations of such corrupt practice and the particulars thereof.

89. (1) 7At the time of, or before, presenting an election petition,
the petitioner or petiticners shall deposit, in the treasary a sum fo Rupees
five hundied in cash or In Government promissory notes of equal valoe,
as security for all costs that may become payable by him or them.

(2) If the petitioner by whom the deposit referred to In sub-rule
(1) withdraws his election petition, and in any other case, afier final
orders have peen passed on the election petition, the deposit shall, after
such amount as may be ordered to be paid as costs, charges and
expenses has been deducted, be weturmed to the petltioner by whom it
was made, and if the petiticner dics during the course of the enguiry
intg the election petition, any such deposit, If made by him, shall after
the amouni of such cosis, as may be otcered to be paid have been
deducted, be returned fo his legal representative,

(3) All applications for the iefund of a deposit shall be made
to the Eleciion Tribunal who shall pass orders thereon in accordance
with these Rules,

90, If any of the provisions of the Actand rule 88 and rule 89
ha}ve _not been complied with, the Hlection Tribunal shall pass an crder
dismissing the Blection petition and such order shall be final.

91. On receipt of an order, made by the Election Tribunal,
under section 87 or section 88, the Commission shall, besides publish-
ing the order inthe Official Gazette, also forward copy thercof to the
Secretary to Government, Punjab, Department of Local Government.

PART-VI
Kiscelianecus
92. (1) If a candidate by whom or on whose behalf the deposit
referred to in sub-rule(4) of rule 36 has been made, withdraws his candi-

'dature within the time specificd in the notice issued under rule 34, or
if the nomination of any such candidate is refused, the deposit shall be
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returned to the person by whom it was made, and if any candidate
dies before the commencement of the poll, any such deposit, if made by
him, shall be returned to his legal representstiv: or if not made by the
candidate, shall be returned to the person by whom it was made.,

(2) If a candidate by whom or on whose behalf the deposit
referred to in sub-rule (1) has been made is not elected, and the number
of votes polled by him does not exceed one-eighth of the total number
of votes poflled, the deposit shall be forfeited.

Explanation :—For the purpose of this sub rule, the number of
ballot papers counted other than rejected ballot papers shall be deemed
to be total number of votes polled.

(3) If a candidate by whom or on whose behalf the deposit
referred to in sub rule {I) has been made is electsd oris not elected the
deposit shall, if it is not forfeited under sub ride (2) be returned to the
candidate or the persom, who has made the deposit in his behalf, as the
case may be, as soon asmay be, after the publication of the result of
the election in the Official Gazette :

Provided that, if a candidate is, duly nominated at a gene ral
election in more constituencies than one, no® more than one of the
deposits made by him or on his behail shall be returned and the

remainder shall be forfeited to the State Gove nment.

93. The Comunission may, from tiwe to tme, by a notification in
the Official Gazette, fix maximum eleciion expenses which can b«
incurred by the candidate for election from one constituency and may
fix different maximum Lmits of election expenses for election to a
Municipal Corporation, 8 Municipal Council o Class-I, I1 and IIT and
a Nagar Panchayat,

94, Every contesting candidate at an election shali, within thirty
days from the date of declaraiion of ike result of the efection, submit
to the Commission an account of his election expenses in such pro-
forma as may be specilied by the Commissior,

95. (I) Where a candidate has been clecied from mor¢ than one
constituency, he may resign from membership of the mumicipality from
all but one constituency within a period of {.ficen days from the date
of notification of his elections in the Official Gezelte ;

(2) The resignations shall be addressed in writing to the Commis-
sion and Secretary to Government, Punjab, Department of Local
Government, so as toreach within the time specified insub rule ().
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(3) TIn the event of failure of & candidate who has been elected
from mors than one constituency to comply with the provisions of sub-
rules () and (2) he shall be deamed to have resigned his membership
of the wmunicipality from all the constituencies from which he had been
elected.

96. After the completion of the election, all the ballot boxes and
papers reiating to clection shall be fowarded to the District Electoral
Officer, who shall keep these in his custody till the expiry of one year
from the date of clection and shall then subject to any direction to the
contrary of the Commission or FElection Tribunal or 2 Competent
Court, cause them to be destroyed,

97. (I} Every person shall have the right to jnspect the election
papers other than ballot papers, counterfoils of the used ballot papers
and the marked copy of the Electoral Rolls on payment of such fee as
may be specified by the Commission.

(2) Attested copies of the election papers except of ballot papers,
counterfoils of the used ballot papers and the marked copy of the
Electoral Rolls, will be supplied to such person, as may apply for the
‘same, on payment of such fee as may be specified by the Commission
“from time to time.

98. The Commission may, from iime to time, isspe instructions
to cariy out the purposes of the Act and of thess rules. The instructions
soissped by the Commission shall be complied with by ali concerped.

99. If any question arises regarding the interpretation of the
cules, otherwise than in cormection with the election petiticr, which
has actually been presented, it shall be» referred by the person or the
official concerned to the State Gowvernmeat whose decision shall be
final.

100. Sabject to the provisions of the Act these rules shall have
over riding effset notwithstanding anything inconsistent therewith
contained in any other rules for the time being in force relating to matters
covered under these rales or matters incidental thereto.

101. The Municipal Election Rules, 1952, hereby repealed ¢

Provided that such repeal shall not affect the previous operating of
the corresponding provisions of the Municipal Rlection Rules s0 re-
pealed or any other thing duly done or suffered thereunder.
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FORM 1
( See tule 8 )

Statement as to place of‘ ordinary residence by a person
holding & Declared Office.

Full name

Fatber’s/Husband’s name

Age years

Offiee held

1 hereby declare that Tam 2 citizen of India gnd that but for
my holding the above-mentioned office, T would have been o;dlnanly
residence at (full postal address)—-

i further declars that my wifefhusband (naim} -

e G GO years, ordinarily

resides with me (and is a citizen of India).

This cancels any” previous statement asto place of ordinary
residence made by me.

Place Signatere—s—————
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FORM 2
( Seerule 8)

Statemeut as to place of ordinary re51dence by a member of
the Armed Forces.

I hereby declare that T am a citizen of India and that but for my
seryice in the Armed Force; 1 would have been ordinarily resident at—

Street/Mohalla, ....................... A
Locality. ....... .... e e, e e

Myfullnpame. . .. ...t et e
Servica No. ... . e e Rank

A

Service/Corps/Regiment. . .. ...... ... ... ..

"Mame and address of record office............. . s

Age last birthday..... .. ...... .o e years.
1 further declare that my wife.. . ...........................

AE.. e e years, ordinarily resides with me and
is a citizen of India.

This capcels any previous statement as ordimary place of
residence made by me.

Date.....oovivvn.. 199, Signature. . .........
Record Office Verified and found correct.
Folio No........ ........ . (Signature).. . ... ..... ...
Place. . e (Designation) . .......... :

Date.... ... Officer-in-Charge, Records

(For use in the Election Office)}
Statement received on the........ ...199

Registered in the electoryl roll forthe........ .. .. ... .......
Constituency(No... .......... ... ... .... ) Service voters' part, at
S. No.

Dated,.................... 199 ., (Electoral Registration Office)

*Delcte if not apphcable
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FORM 3
(See rule 8)

Statement as to place of ordinary residence by a member of anarmed
police force of a State, who is serving outside that State.

1 hereby declare that I am a citizen of Tuodia and that but for my
service outside the State in the armed police force mentioned below,
I would have been ordinarily resident at—

Houwse No... .......ooovtt.

T T T . T T ISR A S U

District. .......... .o e
Myfullmame.. ............. .00 Rank.........,....

Buckle No...... ...ooviiiiiniian

Name of armed police foree.............. ......

Name and address of the office of the Commandant................
A ge last birthday......... ... years

*1 further declare that my wife.............. Y.
years, ordinarily resides with me and is a citizen of India.

This cancels Jany previous statement as to ‘ordinary place Jef residemce
_ made by me.

..............
P
&

Datgd : 199 o Signature

e r e e i e

*Delele if not applicable.

Commandant’s office Verified and found cerrect,
Folio No........ ... (Signature).. ........
Place.............. (Designation). . ......... ‘

Date............ Commandant.
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FORM 4
(See rule 8)

Statement as to place of ordinary residence by a person employed
under the Government of India in a post outside India.

Full Name............ e e

Description of post
held outside India.. ..o .ovn oo s

I hereby declare that I am a citizen of India and that but for my
being employed under the Government of India in the above-
mentioned post, I would hav: been ordinarily resident at (full postal
address).. ..., .o e e e e

T further declare that my Wife (DAMIEY +...-r revonooee rorisiins
........ aged........ ....,years, ordinarily vesides with me (andi
a Citizen of India).

This cancels any previous statement as to place of ordinary residence
made by me.

Place. ......... Signature.. ... e
Date......... ,
Verified.

Sigpatute........ - ......

Pesignation of the

Head of Office..............
Place..............
Date -

(for use inthe Election Office).

Statement received onthe..........199

Registered in the electoral roli for the ......... ... .. . ... ..
Qoastitusncy (No. ) S:rvice voters’ part,

at Secial No. . oo s

Dats oovoe ooes Blestoral R:gistration O.Ficer.
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FORM 5
(See rule %)

Letter of request
Place

Date

To
The occupant of — — .
Sir/Madam,

The preparation of the clectoral roll for the Municipal Constituency
in which you are residing has been taken in hand. It will greatly
facilitate my w .k if you will kindly complete the statement bslow
_ after reading the attached instructions and hand it over to my assistant
whe will call for it. :

Electoral Registration Officer of
the — S
Municipal Coastituenecy.

STATEMENT

Names and particulars of adult citizens ordinsrily rusiding in the
above premises,

Nam: of citizen Particulars w5 to Age on Ist Jan.
father or husband 19. ..
1,
2. .
3.
4,
5.
6.
7.
etc.
Signgtore— —mw —eeme

DAtG e — e o e,



PUNJAB GOVT GAZ. (EXTRA), OCT. 7, 1994 545
(ASVN. 15, 1916 SAKA)

INSTRUCTIONS

1. Enter the nmames of all persons who have completed 18 years
of 2ge on or before the Ist of January of this year and who are ordinarily
resfding in the prcmises.

2. Only the names of those who arc citizens of India should be
entered.

3. Enter against Serial No. 1 in the first colun:'m, the name of the
head or other senfor member of the family, provided he or she has the
qualifications mentioned in paragraphs 1 and 2 above.

4. “Ordinarily residing” does not mean that the persen should be
acluglly. in the house when you are {illing in the firm, The persons
wh normally live in the house should be incladed even though they
may be temporarily absent, e.g., on & journey or on business or in
hospital. On the other haad, a guest or visitor, who normally lives
clsewhere but happens to be ia the house at the time should not be
included. '

5. All sedinary rasidents of ths Jouse should be tncluded, whether
they ar; members of the family ar notf, but do not enter the name of
any person wio is a member of the Armed Forces of Tndia or is emp-
loyed under the Government of Tndia in a post outside Indiz or the
name of such perssn’s wife if she ordinarily resides with him.

6. In the case of every mgle citizen, eater in the second column
the name of his father preceded by the words ‘‘son of .

7. In the case of cyery female oftizen, onter in the secomd
columsn | —

(i) the name of the husband preceded by the words “'wife
of”, if she be married ;

(i) the name of the late husband preceded by the words
“widow of”, if she be a widow ; and

(tii) the name of the father preccded by the words ‘‘daughter
of*, 'if she be unmarried.

8. Tn the third column enter the age of the cilizen as aecurately
ag possibls, giving only the numbsr of complete years and ignoring the
months,
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FORM 6
(See rules 11 and 12)

NOTICE OF PUBLICATION OF ELECTORAL ROLL IN
, THE DRAFT

To

..................... Coustitueney .............. Municipality

Notice is hereby given that the electoral roll has been prepared in
accordance with the Punjab Municipal Elections Rules, 1994, aad =
copy thereof is available for inspection at my office, and at
RO e during office hours.

f, with raference to the zbovesaid qualifying date, there be any

claim for the iaclusion of g name in the roll or any objection to the
“inclusign of name or guy objection Lo particulars in any entry, it
should be lodged on or before the................ 199 ...l .
in Form or as may be appropriate.

Every such claim or objection should either be precented in my
officeat, . ... ... ... ... ..., or sent by post to the addiess given
below so as to reach me not later than the aforesaid date.

Electora! Registration Qfficer

Date.................. {Address),.........
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FORM 7
[See rules 14(1) and 27]

CLAIM APPLICATION FOR INCLUSION OF NAME

To
The Electoral Registration Officer,
e Constituency. .. ... . R Municipality.
Sr,

T request that my name be included in the electoral roll for the
above constituency; in part No.............c.. 0L,

Myname (infull). ..................... Sex. . ... ..
My father’s/Mother’s/Husband’s name. ................... oo
Particulars of my place of residence are..........................
House No.,..,..... e
Street/Mohalla................

TOWR............ ;i e

District. .. .................
I, hercy declare that to the bast of my kaowledge and belief :—
(i) I am a citizen of Iadia ;

(i) My ags oa the first day of January last was................
yars and......... e manaths.

(i) Iam ordinarily resident at the address given abeve ;

(iv) T have not applied for the inclusion of my name in the
cléctoral roll for any other constituency ;

W) My namée has not been included in the electoral roll for this
or any ather censtituency ;

or

My Rame may have been included in the electoral rollin..............
Comstitnency  of. ..., ..o ... Muagieipality in  which T was
ordinarily residest of ¢arlier at the address mentiencd below and if so,
I request that the same may be excluded from that electoral rell,
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Signature or thumb impression
of claimant. .

1 am an elector in the clectoral roll in which the claimanl applied for
inclusion and my name is enrolled at Serial No.... .. inPart No. ... ..
of the roll, 1 support this elaim and countersign it.

......................

Signatutre of the elector

Name (in full); .. ..................

................................................................

..................

(2) (accepted and his/her name has been included in the electo-
ral roll ,—vide Serial No...... .. in part No. (b) rejected for the reason.

..................................................................

Date............ Electoral Registration Officer
(Address)

»

(Perforation). ... ................... S

........................

Receipt for application

Received the application in Form from Shrx/Shrimau/Kuman
Address. ... .. ... .. ... e e

Date.............. Electoral Registration Offioer
(Address).............. e

.........................

*To be {illed in by the applicant.
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FORM 8

[See rule 14(2)]
Objection to inclasion of name
The Electorai Registration Offfcer,

tereenenssenssnsConstituency.

'Sfl‘;

I Objﬁcttothcinclus&)n()fthe name Of.n.bul-a-t.a-c-c-e-ﬁoi

cecnerraeaceniat Sorlal Noo, ... ouin Pact NooL . of ithe electoral
roll for the following reason(s) :—

1 hereby d:clars that the facts meationed above ate truz to the
bast of my kaowi:dge and balief,

My nams has bzea {ncluded in the eluatoral roll for this consti-
tuency as follows ©—

¢ Nameln full...........ccooiiiiiaiiin. Sex......... -
Father’s/Husband’s/Mother’s name
Serlal No..... R et

Part No,.........

R N N NN RN AN [}

Signature/thumb Impression
of objector.

(Full postal address)..........
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I am an elector included in the electoral roll in which the Rame
objected to appear and my name is ¢nrolled at serfal No

........ in
Part Mo........ of the roll. 1support this objection and coumtersign
it.
Signature of the elector
Name (infull)....................
...................... (Perforation). .................
Intimation of action taken
The objection in Form 7 l'odged by Shri/Shrimati/Kumari
AdAIBSS, ..o i bt

has been ;—

(a) accepted and the name of Shri/Shrimati/Kumari
.................. as appearing at Serial No...........
in part No e« .vvenevunnn. has been deleted.

........

(b) rejected for the reason

......................

Electoral Registration Officer,
Date...........c...o....
' . (Address). ..o i
.......................... (Perforation).............. ...

Receipt for Application

Receivad the application in Form 7 from Shri/Shrimati/Kumar*
Address*

--------

.............................

: Electoral Registration Officer
Date

....................

(Address). .......

*To be filled in by the applicant.
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FORM 9
[See rules 14(3) and 27]

Objections to parficulars jm an entry |
TO . T - e am e e tan Ay

Electoral Registration Officer,
e Counstituency.

I submit that the entry relating to mysclf which appears at

Serfal NO.../ oo ieeee e ans in Part No............ e of the
electoral rollas........ ..., ... .. ... is not correct. Tt should
be corrected to read as follows . — . . e

.........................................

Signature of thumb
.................... Impression of elector.

....................

.............. \+uee....(Perforation)
' Intimation of action taken
The objection in Form lodged by Shri/Shrimati/Kumari
‘Address »

.....................................
»

has been ;—

P LI T

(a) accepted and the relevant eatry has been corrected to
read as follows : —

....................................

Electoral Registration Oificer
(Address)

..............................

........

Electoral Registration Officer

(Address). ... eenerirrraens
(*Tn ba filled in by the applicant)
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FORM 10
(See rule 16)
List of claims

Date of reccipt  Serfal Neme of Neme of Plece of Tete, time
Number claimant father/  residence and Place
husband/

of hearing
mother
1 2 3 4 5 6
FORM 11
(See rule 16)

List of objections to inclusion of names

Date of Serial Full name Particulars of name Reasons in Date, time
receipt Number of objector

objected to brief for  and place
objection  of hearing
Part Serial Name in
No. No. full
1 2 3 4 3 6 7 8
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FORM 12
(See rule 16)

List of objections to particulars im enfries

Date of Serizl Neamein full Parl Ne. and Nelwie of Date, tme

receipt Number of elecior Seriel No. of  cbicelien end place of
objecting entry hearing
1 2 3 4 5 6
FORM 13

{See rule 19)
Notice of hearing of a claim

Dunplicate
(Office Copy)
To
(Full Name and _ (P e
address of T
claimaut (RN e
Reference | Claim Now -+ .ot
Take notice that vour claim for the inclusion of your name in
the electoral roll will be heard at. . ...l
lace) at.. ..., EEETEE QO'cleck on the
........................................ dayofoo oot
................ 19 . You are directed to be present at the hearing

with such evidence as vou may like to adduce.

Date. v oieennns Electoral Registration Officer.
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FORM 13
(See rule 19)

Notice of hearing of a claim

. Original
(To be served on the claiment)
To
(Full name (et v eei e i s
and address (e i
of claimant (P
Reference : Claim No. . ..vvvenveenraiionan,

Take notice that your cleim for the irclusicn <f veir reme in

..................................

the electoral roll will be heard ‘at

(place) at. ..o e

........................................

................ 19 . Ycu ere dirceted to e precert «t tle Fearirg

with such eviderce as ycu may like to adduce.

..............................

Place......v..un..
Date......oooven.. Electoral Registration Officer.
CERTIFICATE OF SERVICE OF NOTICE
Received notice of the date of hearing
1

d Claimant

Ceftified that the notice on the claimant has been duly served by
on (name)

......................

...................

Serving Officer.

Note . —1If this notice is served by post, attach receipt bera.
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FORM 14
(See rule 19)

Notice to the objector

Duplicate

—

(Office copy)

To

(Full name e eeeaaaes

and address
of objector)

..................

..................

Reference:—Objection NO .. veeeverrnreeeen. ..

Take notice that your objection to ths inclusion of the name of

D N L]
..................

..................

will be heard at.......... e e (place) at.e. . ivemaniinnls
O'clockon the.......... e day of e veuvinnninns 192 . Youare
. directed to be preseant at the hearing with such evidence as you may
like to adduce.

€70 8 8 ace Gem ¢4 OTE 4 a gue OO

Electoral Registration
Officer,
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FORM 14
(See rule 19)
MNotice to the Chjecter
Original

(To be scrved on

the objector)

To

(Full name and ‘
address of objector) e, eene

Referencei—Objection NO ...cvvveviiineeniiani... e

. Take notice that your objection to the inclusion of the name of

------------------

will beheard at ..covu. oo von.o(place) at.oseeoeinins, O'clock on the
ceresersseieiseeradayof Lo.aL., eeeeeeas 199 . You are directed

to be present at the hearing with such evidence as you may like to
adduce. :

Place cen wovo oo en e .

Date coviincnininen

Electoral Registration
Officer.
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FORM 15

(See rule 19)

{(Notice to the person in respect of claim objection has been made)
Duplicate

(Office copy)

To

(Full name and
" address of person
objected to)

..................
..................

PRI T I T S R

Reference —Qbjection No. . ..o,

Take notice that the objection to the inclusion of yeur name at
Serial No..ovovaenivnnnanes in part

............ ef the cleetoral
roll for ........coai.... constituency filed by.
(Full pame and L
Address of .
Objectory e
Willbe heard at ................ (place) at  ................ Q’clock
onthe........o.ooviieinen. gay of.......... ...l 199 . You are

directed to be present at the hearing with such evidence as you may
like to adduce. The gronnd of objection (in brisf) are : —

[ =S RCAY 12 e r et eanenn

Electoral Registration
Officer. :
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Reference i—QObjection No............... R s
Take notice that the objection to the inclusion of your name at
Serial No..........: e, in Part............... e of the
electoral roll for. . ... .ve o constituency filed by
(Fullmame and =~ e
address of
-oobjector) e
will be heard at. ... ... ... .o . (place) at............
Oclockon the ., .....: ... cven.... day of, . ............ 199

You are directed to bs present at the hearing with such evidence as you
may like to adduce. The grounds of objection (in brief) are :—

@

(b)

©)
Place.....................;..
Date, ., .o iiii it

Flectoral Registration Officer.
CERTIFICATE OF SERVICE OF NOTICH
Received Notice of the date of hearing

Date.. .. .o iiniiiiias o

....................

Person objected to.

Certified that the notice on the person, the enfry relating to
whose name has been objected to, has been duly served by me this

............................ dayvof........,ec. e .. ..t ..0D
11 R personally/by affixation
on residence

Place. . ov e i

Date,.............

Serving Qfficer.
N~ If this notice is served by post, attach the receipt here.
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FORM 15-A

(See rule 19)
Duplicate .
et Notice of hearing of an objection te particulars i
(Office copy)  am entry,

To

Full name L e e,

and address :

of objector) e
Reference [ —Objection No. ... ...l
Take notice that your objection to certzin particulars in the entry

relating to you will be heard at....................iiees . . {place}

1 O N O'clock on the,...............

............ day of............ ..........192 . You are directed
to be present at the hearing with such evidence as vyou may like to
adduce.

Place.. ... ...,
Date.. v,
Electoral Registration Officer.
FORM 15-A
(See rule 19)

Original
————m Motice of hearing of an objection to particulars ir
(To be served an epfry.
on the objector)
To
(Full name e
and address .
of objestor)

Reference '-—~QObjection No,............ ........

Take notice that your objection to certmin- particulars in the
enfry relating to yvou will e heard . ... .. .. e (place:
3 Olock on the, .. vv e ... dagy of
........................ 189 . You are directed to be present at the
hoaring with such evidence 25 you may like o adduce.
Place.............. .....
Date,.................

............................

Electoral Registration Officer.
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CERTIFICATE OF SERVICE OF NOTICE

Received notice of the date of hearing

Date.................. vt sttt aeaaas
Objector

Certified that the notice on the objector has been duly served by
me this....................c.. dayof .. .
OM DA, . L. iver iririn e e cnnnannn oos personally/by affixation on
residence.
Place..................
Date..................

Serving Officer.
N.B.—If this notice is ssrved by post, attsch the receipt here.
FORM 16
{See rule 22
Notice of final publication o electoral roll

It is hereby notified for public info-mation that the list of zmend-
ments to the draft electoral roll for the

............................

copstituency of.. ...... ... ...l S Munijcipal Corpotation/
Council/Nagar Panchayat has been prepared with reference to........
........................ as the qualifyiny dale and in accordance with

the Punjab Municipal Election Rules, 1294. A copy of the said roll
together with the said list of amendmenic has been published and will
be avajlable for inspection at my office.

........................
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FORM 17
{See rule 27)

Application for trapsposition of entry in equtofa! roll

To

The Electoral Registration Officer,

cieenieenierounna. . Constituency.

Sir, _

1 submit that the entry at Serial No.. ..... et e in
Part No...oooiaiiiiiiiiiiiaeae of the electoral roll for the above
mentioned constifusucy relating to (myself, namely}. ......... e eaeeees
sonfwifefdanghter of ....... ... o i should be tramsposed
toPart No.o v ioviiv i vane of the roll, becauss I have changed my

place of ordinary residents to which is within the same constituency.

¥ deelare that I am an elector of this constituency being enrobed

at Serial No... ... ol mPatNo oo e e of the
roil.
- s v » .
Signature/Thumb-impression
Full Pogtal Address............ e
Date, ... .. e
Place..................

{Petforation). ... oo v i et

----------------------------
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Intimation of action taken

The application in Form 17 of ShrifShrimati/Kumari............
.............. v ADdTRSS, e

(a) accepted and the name of Shri/Shrimati/Kumari. ... ... ..
................. eeeiseeseenas... has been transposed

-----------------------------------

.............................. (Perforation)........

Receipt for application

Recelved the application in Form 17 from Shri/Shrimati/Kumari

.................................................................

..................................

..................................

Datewe .o oo

To be filled in by the applicant.
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FORM 18
(See rule 2T)

Application for delition of entry in electoral roll.

To

The Electoral Registration Officer,

e e e Constituency.
Sir,

T submit that the entry at Serfal No.......... in Part No,.......
........................ of the electoral roll for the above mentioned
constituency related to ShrifShrimati/Kumari. ... ... .0 iiiiiiniaies
sonfwifefdaughtet of ........ ... ool requires to be

defeted as the said person is dead/is no longer ordirarily resident in this
locality/ is not entitled to be registered in the electoral roll for the
following reasons :—

...............................................................

D T I S e L L I I R e R N R R R T L N SN R A A PSR R R I

-----------------------------------------------------------------

I hereby declare that the facts mentioned above are trve to
the best of my knowledge and belief.

I declare that T am an elector of this constituency, being enrolled

at Serial No........... e A0 Part NO .. .. vevmeescvvvnsssons.0f the
roli.
Date.-r' * 80 o & g9 e % T 60 oid A58 gux
Plaoennmu...-»- se wie wze wie wiv e_w S e = ] e a8 08 ¥ B e 8-0 a-n TP gxe $Y gup
Signature/Thumb-impression of
Objector.

Full Postal AQATEss, . v oo vor ove me wxeous oo

*Strike out the inappropriate words.

SSPRRRRNN  -  7) :1 (1) 1} TV,

Tme exm giw e wim TR e gy
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Intisaation of action taken

The application in Form 18 lodged by Sari/Shrimatl/Kumari, . ..
ettt e aen AGAross, .. vr i rior i iaaa e
has been—

(2) accepted and the name ol Shri/Shrimati/Kumari.......... |

in Part No........-... i, .. has bBeen delsted.

(b) refected for the reason........... v ereeeriihanes et

Date.,.. -« covneenianns Electorsl Regisiration Officer,
Address®. . ... .........

4 e vao g Yot FAE ol a ek Merceancen Y oags .30

eet teme ng e ........o.....(PerfosatEe;m)..,.._...;...........r‘cm.. .-
Recelpt for application

Recefved the application ju Form 18 from Shri/Shrimati/Kumasis
VNP - U1 1. ... SO % ennm o

e gig 858 pup Wi¥ BVh gog Ovn e~ B EoA hE Yew @ 6 M L G2 O HE GE

R R T L I - S S )

Datten v oo Elecioral Registration Officer,

AGBPOEE, . e e v wom e s n e v v 54w sn 0 wn

w5 gy gre M po Cux BIR 06 €48 eid B Gk €70 BTO ene BT 600 G

*To be filled in by the applicant.
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FORM 19
[ See rule 34 ]

NOTICE OF ELECTION
Notice is hereby given that +—

(1} an claction is to be had of a membar to Municipal Cor-
poration/Council/Nagar Panchayat from constituency No.

(2) nomination papsrs maybe delivered by a candidate of his
proposer to me gt——— — ————— -~ —hetwegen 11 AM. and
3 P. M. on any day (other than public holiday)™ not later than-—-

{3) forms of nomination paper may be obtained at the place
and times aforesaid;
4y the nomination papers will ‘be taken up for seratin
pag p Y
at B e T Y § 3 S T T

at S e e e tam— ity e 1 A S PO et T s s

(5) notice of withdrawal of candidature may be delivered
by a candidete ot his proposer or his election zgent {who has heen
authorised in writing by the candidaie to deliver it) o me before

3P.M.on the —m ———— .

(6) in the event of she election being contested, the poll will

be taken on —— .- —between hours of—

——

and— e,

Place__.‘ S
Returning Officer,
Dat@._. e L De—
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FORM 20
[ See rule 36 }

NOMINATION PAPER

1 nominate as a candidate for election to the Municipal Corpo-
ration/Municipal Council/Nagar Panchayat— — ~emrmmemm e

——

from constituency No. Candidate’s

Name— father's/husband’s name————
His postal address

His name is entered at Serial No. in part

No. of the election roll for
constituency No. '

My name is and it is entered at
Setial No. in part No.-

of the electoral rolls for-——.——-——_constituency No.—
Date (Signature of proposer).

1, the above mentioned candidate, assent to this nomination and
hereby declare—

(a) that I have completed years of age;

(b) that 1 am (set up) at this election by the———— —

e e pARLY

(c) that the symbols T have chosen arc in order of pref-
erence (i) —— —————— () —-—————
and () ———— .

(d) that my name and my father’s/husband’s name have been

correctly by spelt out above in——
(name of the language).

(¢) that to the beast of my knowledge and be licft, Tam
qualified and not also  disqualifisd for bheiag chossn to flil
the seat in the Muaicipar Corporation/Council/Nagar Pan-
chayat. '
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I further declare that I am a member of the B

**cpstefwhich is Scheduled **caste/Backward class—-——— ~ - -——in
relation to — (area in that State.)
Date ——— — ——. (Signature of the Candidate),

I have examined this nomination paper in accordance with
section 38 and decide as follows @ —

Returning Oificer.
Date -

(Perforation) ~— — — —— — — -~ —s —

Receipt for Nomination paper and Notice of Serutiny.

(To be handed over to the petson presenting the nomination paper).

Serial No. of nomination paper— - e

The nomination paper of' —im—g candidate for
election from the — —— — : coﬁstituency was
delivered to me at my office at —— —
(hour) on———-———-——————(date)* by the candidate/proposer. All
nomination papers will he taken up for scrutinyat - — — .
—wivee——(hour) o — —— ——— . ——(datey gt ———— . —
e (place).

Returning Officer.
Dated

*Score out the word not applicable.
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(See rule 38)
NOTICE OF NOMINATION

Electior to the Municipal CotporstionfCouncilfNagar Panchayat.......... .. Brom.. ...ovioiimenennn.s Constitaznoy,
Notice is hereby given that the follcwing ncminations in respect of the above election have been received upto 3 P.M. today:—

Serfal Nameof  Name of father/ Age of  Address Party Particulars of  Blectoral  Name of Electoral

number candidate  husband candidate affillation castes for roll number proposer roll aumber
of nomi- candidates of candidate of proposer
nation v belonging to

paper Scheduled Castes

i b3 3 4 5 ] 7 8 o 17
Place........cccovevvnnnn

Date ,.......coonemenns Returning Offfcer,

89§

(VIVS 9161 ‘ST 'NASVY) _
66T ‘L "ILDO ‘(VHIXH) "ZvDH TAO0D 9vVINNd
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FORM 22
(See rule 40)

List of Validly Nominated Candidates

Plection. to the Municipal Corporation/Councilf
Nagar Panchayat,

Scrial Name of candidate Name of father/ausband Address Party

Mumber of affiligtien
' Candidate
1 2 3 4 5
Place : R:turning officer.

Date
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FORM 23
(See rule 41)
Notice of Withdrawal of Candidature

Elaction to the Municipal Corporation/Council/Nagar Panchayat

Ths Returning Officer :
I - a {candidate validly

nominated at the above election do hereby give notice that T
withdraw my candidature.

Place

Date—— ——————Signature of (validly rominated candidate).

This notice was delivered to me at my office at—--——~—(hour)

on {date} by . ——{name)
the
Date Returning Officer.

Receipt of Notice of Withdrawal

(To be handed over to the person delivering the notice)

The notice of withdrawal of candidature by—

a (validly nominated candidate) at the election to the

wasg delivered to me by the

at my office at (howt) on
<(date).

Returning Officer,



PUNJAB GOVT GAZ, (EXTRA), OCT. 7, 1994 57
(ASVN. 15, 1916 SAKA)

FORM 23-A
(See rule 41)
Notice of Withdrawal_ of Candidature

Election to the Muaicipal Corporation/Council/Nagar
Panchayat - O U

Notice is hereby given that the following (validly nominated
candidate/candidates at the above election withdraw -his candidature/
their candidatures today.

Name of (validly nominated candidate) Address of Remarks

(validly nominated
candidate)

1.

2,

3.

etc.

Date - Returning Officet.

FORM 24

(See rule 43)
List of Contesting Candidates

Election to the Municipal Corporation/Council/Nagar Panchayat-—
e from , Constituency——————

Serial Name of candidate Address of Party affiliation Symbol

mumber candidate allotted
1 2 3 4 5

1 .

2

3

4.

ete.

Place

Date —— . | Returning Officer.
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FORM 235
(See rule 44)
(For use vacancy when seat is ﬁncontested)
Declaratien ef thke result of election

Election to Constituency No. - of——- ———Muaicipal
Corpngagign Council/Nagar Panchayat. In pirsuance of the provisions
contained in section 54 of the Punjab State Election Commision Act,
1994. T declare that—

(Name)

spensored by

(Address)

{name of the recogaised/registered political purty) has been duly
clected to fill the seat in this municipality from the above constituency.

Place Signaturg————w——-——

Date Returning Officer.

FORM 26
(See rule 45)
Appointment of Election Agent
Eleetion to the Municipal Corporation/Council/Nagar

Panchayat

To

The Returning Officer,
1 _ of- 2 candidate
at the above election do hereby appoint of-
as my election agent from this day at the above election.
Place
Date Signature of candidate

I accept the above appointment
Place :
Date- Signature of election agent
Ex(Approved)

Signature and Seal of the
Returning Officer.
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FORM 27
[See rule 45 (2)]
Revocation of appointment of Election Agent

Election to the Municipal Corporation{Council/Nagar
Panchayat. — e

To
The Returning Officer

e — i : ) : . a candidate at the
above election, hereby rovoke the  appointment of-——.
‘my election agent.

—

Place——— .
Date

" Signature of candidate,
FORM 28
[See ruls 46{2)]
Appointment -of Polling Agent

Election to the Municipal Corporation/CouncilfNagar Panchayst
who is a candidate at the above election do hereby appoint
- : (Name end address)——
as g polling agent to attend polling station No.——— - —— — — ——
at place fixed for the poll- — — — — — — — o

At s e e e
Place -~
Date.

Signature, of candidaté/election agent.

1 agree to act as such polling agznt.
Place bt

Date

‘ Signature of polling agent.
- Déclaratioh of polling agent to be signed before Presiding Officer,

T hereby declare that at the above election 1 will nct do any
thing fotrbidden by the Punjab Siate Election Commission Act, 1994
which I have read/has been read over to me,

Date

: Signature of polling agent.
- Signed before me,

Date Presiding Officer,
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FORM 29
[See rule 47]

Revocation of appointment of Polling Agent.
Election to the Municipal Corporation/Council/Nagar Panchayat.
To
The Presiding Officer,

L — - (the eleciion agent of
i } a candidate at the above
election, bereby revoke the appointment of---—————m—
my/ his polling agent,

Place— -~
0 T —
Signatyre of person revoKiig:
FORM 3¢
[See rule 4%(2)]
Letter of intimatien to Retunfng Offieer,
To
The Returning Officer for

Counstltuency No. o o 167 S

Municipal Corporahnn/(,ounc |/Nagar Panchayat.
S,

1 imtend 1o cast my vote by post ot the ensufg efection to the
Municipality from- —— — e —constituency
No, . : e e oo, My niame jis entered at
serial No. Zin Part No.

of the electoral roll for the constituency.

- The ballot paper may be sent to me at the following address ©—

PIRCE e et

Daie ——

Yours faithfully,




FORM 31
{ See rule 63 )

List of Tendered Voles

Election to the Municipal Corporation/Council/Nagar 'Panchayat fromf Constituency .............. ...l
Number and name of Polling Station .......... S
— T
Serial Part number, Address of Serial number Serial number of Signature or thumbe
No. serial  numbe: elector of tendered ballot  paper impression of
and name of . ballot paper issued to the person tendering
elector person who vote
has  already
voied
1 2 3 4 5 6
Date ... ... —

Signature of Presiding Officers.

(VIIVS 9161 ‘ST 'NASVY)
661 ‘L "LOO ‘CVALXH) “ZVD IAOD HVINNd

SLg




Election to the Municipal Corporation/Council/Nagar Panchayat from Constftuency —

Polllng Station Number and Name of Polling Station

[ See

FORM 32

rule 64 (2) ]
List of Challenged Yotes

Serial Name of  Serial pumber of Signature or Addressof  Name Name Order of Signature of

Number Electot —-——- ———— thumb- the person of of Presiding  challenger on

of Part of  Elector’s impression of  challenged identifier, Challenger Officer - recciving

entry rall damein-  the person if eny refund of
that part challenged deposit

1 2 3 4 . 5 6 7 8 9 10

1

2

3

4

5

&

7

8

9

10

Date—————————

Signature of Presiding Officer,

oLS

. . (VAVS 9161 ‘ST ‘NASY)
7661 ‘L “1D0 ‘(VILXH) "ZVD IAOD 4VINNd
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FORM 33
(See rule 70)
Part I.—Ballot Paper Account

Election to the Municipal Corporation/Council/Nagar Panchayat from
ConStEIeNCY. . . .ottt e i e e

""'v"-'--"--"v'-'---v<' 4 e et PR s e miv Rt eraa®rae -t asant e

.............................. Serial No. Total No.

From To

1. Ballot paper received. .
2. Ballot papers unused (i. e. not Issued to voters)
(a) With the signature of Presiding Officer.......... e
(b) Without the sighature of Presiding Officer..............
*  Total : (a+b)y——————

3. *Ballot papers used at the Polling Station, . — — ————

4. Balloi papers used at the polling station but NOT
~INSERTED INTO THE BALLOT BOX :

(a) Ballot papers cancelled for violation of voting procedure
under rule 68......

(b) Ballot papers »cancelled for other reasons—————— —
(c) Ballot papers used as tendered ballot papers— —— ———
* Total :(a-t+b-te)————
5. *Ballot papers to be found in the ballot box
(3—4=5)

*(Serial numbers need not be given)

Signature of the Preisiding Officer



578 PUNJAB GOVT GAZ. (EXTRA.,) OCT. 7, 1994
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Part-11 Result of Counting

1. Name of candidate Number of vaild vetes/cast

oos W

II Rejected Ballot Papers

I TOTAL

Whether the total number of ballot papers shown
against item No. IIT above tallies with the total

shown against item No. 5 of Part T or any discrepancy
noticed between these two totals

Place.............. Signature of the Counting
Date.............. Supervisor.
Place.............. Signature of the Returning

Date.............. _ Officer
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FORM 33-A
_[See rule 66 (3) ]
List of Blind and infirm Voters

Election to th: Municipal Corporation/Council/Nagar Panchayat —— —
— — Constituency-——— — —

(State)

Number and Name of Polling Station
in Constituency No.———

Serial Part No. and  Full Name of  Full Name of  Address of

No. Serial No. of elector companton companion
elector
1 2 3 4 5

Date—-— e —

" "Signature



580 PUNJAB GOVT GAZ. (EXTRA.), OCT. 7, 1994
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FORM 34
[See rule 76 (2)]

Appointment of Couating Agents

Election to the Municipal Corporation/Council/Nagar Panchayat

from - —constituency.
To
The Returning Officer,

Lo a candidate/the election agent of
.............. ....who is a candidate at the above election, do hereby
appoint the following persons as my counting agcnts to attend the
counting of votesat.................... e :

Name of the counting agent Address of the counting agent
1.
2
3.
4
We agree to act as such counting agents Signature of candidatef

election agents.

Signature of counting agents.
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DECLARATION OF COUNTING AGENTS
(To be signed before the Returning Officer)

We hereby declare that at the above election we will not do
anything forbidden by section 113 which we have read/ has been read
over {o us.

1.
2.
3.
stc.

Date.....e..... ereno Signature of Counting agent.
Signed before the '

Date...oos cvveinwnns

Returning Officer,

FORM 34 A
[See rule 76 (4)]

Revocation of Appointment of Counating Agent

Election to the Municipal Corporation/Council/Nagar
Panehavat........... A -

To
The Returning Officer,

| the election agentof................
-acandidate at the above election hereby revoke the appointment of
et o emwie wia e v oo oa e oo TAY[hIS counting agent.

Signature of persen revoking
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FORM 35

[See rules 80 (7) (b),81 (5), 83 and 84]
(Result of counting of votes at the Polling Station)
FORM OF ACCOUNT OF BALLOT-PAFERS

Election to the Municipal Corporation/Council/Nagar Fanchayat

From the i Constituency.

Polling §£atioR ——m ———— —rm e mmme e o

Date of Countiag —— ——— — e e o e e
Serial  Name of Number of valid  Number of rejected
No. Candidate. ballot papers polled ballot papers
for him.
1 2 3 4
i
2
3 ete,

Total number of wvalid votes recorded in ballot-papers
contained in the ballotsboXes at the polling station :
Total number of rejected votes~

Total votes polled— — — = — e — s e

Place @ = e

Date

Signature of the Assistant
Returning Officer.
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FORM 35-A
[See rule 84(13}
Final Result Sheet

(To bf: used for recording the result of voting at polling Station
in the constituency.

Flection te the Municipal Cerporation/Council/Nagar Panchayat from

thee—— - ——constituency.
| PART I '
Total No. of
No. of the Constituency electors in Municipality
................ Constitueney..........

Serial No. No. of valid votes cast Total of No. of  Total No. of
of Polling in favour of valid rejected tendered
Station A B C votes votes

(if there are mors
than one Polling Stations
In the constituency)

M
2

&)

ete. .

Total No. of votes recorded at Polling Stations.

No. of votes recorded on postal ballot papers.

Total votes polled

Place. .. .o ccois s et r o wna
Returning Officer.
Date :



584 PUNJAB GOVT GAZ. (EXTRA.), OCT. 7, 1994
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PART TII—Result of Counting

1. Name of candidate Numter ¢f wvalid voles cast

11. Rejected Ballot Papers

111, TOTAL

Whether the total number of ballot papers shown agalnst
item No. III above tallies with the tofal shown against ftem No. 5
of Part T or any discrepancy noticed between these two totals,

»

Signature of the Returning
Officer,
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E FORM 36
[ (See rule 84 (b) ]
(For use ;when “seat s’ contested =

Declaration of the result of Election under

Flection to the

Constltuency . No. of Mpl. Corp./Council/

Nagar Panchayat

In pursuance of the provisions contained in section 69 of the Punjab
State FElection Commission Act, 1994,

Rule. 84 of the Punjab Municipal Election Rules, 1994, I declare
that

(IName)

(Address) Sponsored by————

(name of the recognised/registered

political party) bhas been duly elected - to fill the seat in that
Municipality from the above constituency,

Place Signature
Date— Returaing officer,
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FORM 37
[(See rule '84) (c)]

Eetm_n ‘of E_!ection

Flecliontothe, . ........ccovvne.. ... from the,......... constituency
Retern of Election

Serial MName of candidate Party affiliation Number of
No, yotes polled

Tolal number of electors ,........... e e

Total number of valid votes polled ,...,........... B

Total number of rejected Votes ... ....c.coivierrienariinnn e anen

Total number of tendered votes ........ i eentaaenseasaanen S

1, declare that—

T T (na me)
o e, cevn ssan et et ey (address)
has been duly elected frem. ..o vnie i en o Creees constituency.

PIACE. « v o co ve con avw o o 5 2n ven wvm wen s o w00 oo

Dl e v emvre en mren viss emsvmos s v

Returning Officer.



PUNJAB GOVT GAZ. (8XTRA.), OCT. 7, 1994 . 587
(ASVN. 15, 1916 SAKA)

FORM 38
{See rule 85)
Certificate of Election

I, Returning Officer for Constituency No.. P ) S
MIIIHClpal Corporstmn/Councﬂ{Nagar Panuhayat hcreby certify that
Ihave on the,.... ..o cveiivrnennennas davof,........... 19......
declared Shri..,,.................. of ...l sponsored by
........... .....(name of the recogmiscd/registered pclitical party) to
have been duly elected by the said constituency i {he Geneial
Elcctmn/Bye-clcctmn to be 2 member of the gioresaid Municipality
and that in taken thereof I, have granted ic him this certificate of
election,

Place.. o co e cncn viovme o e e en e wid e e
DAL 4 v e vk g o o e e e Returning Ofﬁcer

Seal
FORM 39
[Seerule 18 (2}}

Leooersiaiins the petitioner in the accompanying election petition
callmg n Questlon the election of ShrifSatimati............ respondent
No.....i...v....1n the said petition make solemn affirmationfoath
and say

{a) that the statement, made in paragraphs.............. of
the accompanying. election petmon about the commission of the corrupt
practice of * .. ........... and the particylars of such corrupt practice
mentioned in paragraphs. c.v.veareoann of the same pefition and in
paragraphSee...... ....0f the Schedule anncxed thereto are true to
my knowledge;

(b) that the statements made in paragraphs.......... of the
saui putiuon about &2 cominisson of wie corrupi practice of* ..., .

.and the parnculars of such corrupt practxce given in paragraphs
.......... of the said petition and in patagraphs............. of the
Schedule annexXed thereto are irue to my information;

()
@

ete.

»

Signature of depondent.
_ Solemaly affirmed/sworn by Shri/Shrimati...... .. ;| S
this.......... wday of.. ..ol 199..
Before me,

Magistrate of the first class/Notary/
Commissioner of Oaths.
*Here spocily the name of the corrupt practice.
K. K. BHATNAGAR,
Secretary to Government of Punjab,
Department of Elections.

10163LR (P)—Govt. Press, U.T., Chd.



